
 

 

GOVERNMENT OF INDIA 
MINISTRY OF HOME AFFAIRS 

 

LOK SABHA 
UNSTARRED QUESTION NO. 1910 

 

TO BE ANSWERED ON THE 3RD MARCH, 2020/PHALGUNA 13, 1941 (SAKA) 
 

FAKE ADVERTISEMENT FOR INTERNSHIP SCHEME 
 

1910.  SHRI CHANDRA SEKHAR SAHU: 
DR. PRITAM GOPINATHRAO MUNDE: 
 

Will the Minister of HOME AFFAIRS be pleased to state:  
 

(a) whether a large number of websites attracting youths for providing 
employment through Internship Scheme have been operating in various parts of 
the country; 
 

(b) if so, the details in this regard; 
 

(c) whether these websites have been exploiting youths in various parts of the 
country; and 
 

(d) if so, the details of cases of frauds from such websites reported and the 
number of operators of such websites identified so far in various States? 
 
ANSWER 
 
MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS 
(SHRI G. KISHAN REDDY) 

(a) to (d):  ‘Police’ and ‘Public order’ are State subjects as per the 7th Schedule of 

the Constitution of India. States/UTs are primarily responsible for prevention, 

detection, investigation and prosecution of crimes through their law enforcement 

machinery. The Law Enforcement Agencies take legal action as per provisions of 

law against the cyber fraud offenders. Data relating to operation of websites 

attracting youths for providing employment through Internship Scheme, is not 

maintained centrally. 
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